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ORDER DATED 5.7.2000,

Q. A, Nos., 737/1994 & 738/1994,

These tWwo Cases were disposed \of in
order dated 12,5.,1999 in which the Respondents
were directed to consider the prayer of applicant
in the light of the instructiocms tooe ontained by
them if the age relaxation for eact Bangaladesh
refusees has been extended beymmd a certain date,
Resb~mdents have filed two MAs indicating that
as per the instmetions issued by the peptt., of
DEPOT and Miﬁistry of pefence, the age relaxation
“for Bangdadesh refusee hds not been exteded beyond
31,12.1% 9, Leasnel Additicnal s anding Cansel
wants this matter tde noted by the Tx:ibﬁnal
and kept onrecord.we have heard Mr.3.Dash,leamed
Additinal Standing Counsel .Leamed counsel for
the applicant is absent.In view of this, the above
informati n is noted and kept on record, wo MAS

in both the cases are disposed of accordingly.
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